
PUNJAB VIDHAN SABHA 

BILL NO. 38-PLA-2021 

THE PUNJAB PROTECTION AND REGULARISATION OF CONTRACTUAL 
EMPLOYEES' BILL, 2021 

A 

BILL 

to provide for the protection and regularisation of services of employees 

working on contractual basis in any Department to protect loss of their 

livelihood. 

BE it enacted by the Legislature of the State of Punjab in the Seventy- 

second Year of the Republic of India as follows: 

Short title and 1. (1) This Act may be called the Punjab Protection and 
commencement. 

Regularisation of Contractual Employees' Act, 2021. 

(2) It shall come into force on and with effect from the date of its 

publication in the Official Gazette. 

Definitions. 2. In this Act, unless the context otherwise requires, 

(a) "Act" means the Punjab Protection and Regularisation of 

Contractual Employees' Act, 2021; 

(b)"adhoc employee" means an employee, other than a regular 

employee, recruited for a particular work but continued,

without a break, for a job of recurrent nature 

(c) "contractual employees" for the purpose of this Act shall only 

include the following persons, who are recruited prior to the 

date of commencement of this Act, namely:- 

(i) employed on the basis of contract in a Department for a 

job, which is continuous in nature; 

Gi) employed on temporary basis; 

i) employed on adhoc basis; 

(iv) employed on work- charge basis; and 

(v) employed on daily-wage basis 

Provided that the term contractual employees shall not 

include the persons engaged in a Department through a private 

agency or outsource for performing a duty, from time to time 

Provided further that the contractual employees shall not 

include the persons appointed on tenure posts that are co 



terminus with the life of the project or scheme of the State or 

Central Government, as the case may be, and those who were 

appointed on an academic arrangement for a fixed term in any 

Department: 
Provided further that the contractual employees shall not 

include the persons working on a post, whose tenure is co- 

terminus with the tenure of any office. 

(d) "competent authority" means the authority competent to appoint 
or recruit a person in the service of any Department; 

(e) "daily-wage employee" means the employee recruited by a 

Department for day-to-day performance of a given job; 

(1) "Department" means any Department of the Government of 

Punjab; 
(g) "employed on work-charge basis" shall have same meaning, as 

assigned to it in Part I-Work Charged Establishment of 

Chapter 1 of Public Works Department Code; 

(h) "Government" means the Government of the State of Punjab; 

() "Group 'C' posts" means the posts having Grade Pay in range of 

Rs.1900-3799, as per the recommendations of the Fifth Punjab 

Pay Commission, as amended from time to time; 

g) "Group 'D' posts" means the posts having Grade Pay less than 

Rs.1900, as per the recommendations of the Fifth Punjab Pay 
Commission, as amended from time to time; 

(k) "service rules" means all the relevant, general and specific rules 

governing recruitment to the services of the Department;

(1) "Specific Purpose Contract" means a contract, which is entered 

with the Department for the performance or achievement of a 

specific job during a specified period; and 

(m) "temporary employees" means an employee who is recruited 

for a limited period. 

Regularisation 3. (1) Notwithstanding anything contained in any other law for the 
and 
protection of time being in force in the State of Punjab, services of such contractual 
services of 

Group C and employees, who have been working on contractual basis in the Department 

Group 'D' 

contractual 
against Group 'C' or Group D' posts for a continuous period of not less than 

employees. ten years preceding the date of coming into force of this Act, may be 



regularised by the competent authority, subject to the following conditions, 

namely: 
(a) the contractual employee must have fulfilled the eligibility 

criteria with regard to minimum and maximum age limit at the 

time of initial appointment; 

(b) the contractual employee must have possessed the requisite 

educational qualifications and experience, as specified for the 

post at the time of initial appointment; 

(c) 
the initial appointment was made through open selection from 

amongst all eligible persons by way of advertisement; 

(d) the contractual employee's continuous service was not under 

the aid of any order of the court or tribunal; 

(e) the contractual employee is of good character and his 

antecedents are verified to be satisfactory; and 

() the contractual employee has not been indicted in any criminal 

or departmental inquiry or proceedings nor any criminal or 

departmental inquiry or proceedings have been initiated against 

him, as on the date of consideration of regularization of his 

services under this Act. 

(2) 
The regularization of service of a contractual employee under 

this Act shall be effective from the date on which the competent authority 

passes the order of regularisation of services of an employee. 

(3) 
The services of contractual employees. shall be regularised 

against the sanctioned posts in the Department meant for direct recruitment. 

(4) If the number of contractual employees who are being 

regularised is more than the existing vacant posts in the Department, then 

additional posts shall be deemed to have been created to regularise the 

services of those contractual employees: 

Provided that such deemed posts created in excess of the 

already existing sanctioned posts shall be the posts personal to the 

incumbent and shall stand abolished on vacation of post by the incumbent. 

Explanation. While creating the additional posts, the 

proportion of reservation shall be maintained in compliance with the 

provisions of the Punjab Scheduled Castes and Backward Classes 

(Reservation in Services) Act, 2006 (Punjab Act No. 12 of 2006) 
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